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† [LAYING OF PIPELINE IN NUNMATI AND 
NAHORKATTYA OILFIELDS 

*10. SHRI RAM SAHAI: Will the Minister 
of STEEL, MINES AND FUEL "be pleased to 
state: 

(a) how much more time will be required 
to complete the work of laying the pipeline in 
Nunmati and Nahorkatiya oilfields; and 

(b) what has been the effect of the non-
completion of this work on the Gauhati Oil 
Refinery?] 

 
†[THE MINISTER OF MINES    AND   I OIL     

(SHRI K.  D.  MALAVIYA):      (a) Work of laying 
the pipeline between Nahorkatiya  and    
Nunmati has been completed. 

(b) The effect of delay in the completion of 
the pipeline on the Gauhati Refinery is being 
assessed.] 

 

 

†[SMUGGLING OF GOLD 

•11. SHRI RAM SAHAI: Will the Minister 
of FINANCE be pleased to state the amount and 
value of the contraband gold seized during the 
period from April, 1960 to March, 1961 and 
whether any survey has been made to find out 
the loss suffered by Government as a result of 
smuggling of gold and what Bteps are being 
contemplated to check such smuggling?] 

 

†[ ] English translation. Postponed from the  
13th March,  1962. 
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HTHE DEPUTY MINISTER OF 

FINANCE (SHRI B. R. BHAGAT): The 
quantity of gold seized as smuggled 
during the period from the 1st April, 
I960, to the 31st March, 1961, was 
1.24,660 tolas, of the approximate value 
of Rs. 1,64,76,000. In the nature of things 
it is not possible to estimate the quantity 
of gold which might have been 
successfully smuggled and the loss on 
that account. Government however, keep 
a close watch on the trend in regard to 
smuggling and its implications. 
Government have also taken various 
steps to put down smuggling. A statement 
showing these measures is placed on the 
Table of the Sabha. These measures are 
constantly being reviewed and improved 
upon in the light of experience. 

STATEMENT 
Measures adopted for prevention of 

smuggling 
1. Customs examination of passen-

gers is    undertaken at all    Customs 

†[   ]   English   translation. 
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stations and aerodromes. Passengers are asked 
to declare whether they have in their baggage 
any gold, jewellery etc. In suspected cases a 
thorough search of persons and baggage is 
conducted. Surprise checks are also made 
from time to time. 

2. Regular examination is carried out of 
letter mail and postal articles passing through 
the Foreign Post Offices to examine whether 
they contain gold. 

3. All cargo imported or exported by air or 
sea into or out of India is subjected to a 
percentage customs examination. 

4. Customs Preventive Officers are 
employed at all the air and sea ports. Jeep and 
launch patrols are conducted at vulnerable 
points. 

 

5. Suspected vessels and aircraft are 
rummaged and specially guarded. 

6. Customs intelligence staff are employed 
for collecting information. 

7. The history sheets of smugglers are 
maintained and every effort made to expand, 
sources of information. 

8. Surveillance in bazars, round the railway 
stations and on main roads, by plain clothed 
Customs and Central Excise Officers has been 
intensified. 

9. A scientific instrument known as "Gold 
Detector", which indicates the presence of any 
metal concealed either in any object or inside 
the human body has been invented by the 
National Physical Laboratory, New Delhi. As 
the instrument has had fair success, a number 
of them have been supplied to all the 
Collectorates for detection of gold. 

10. On the Land frontiers physical 
-guarding of the entire border line in 
-a really effective manner is not very 
practicable. Anti-smuggling operations 
have essentially to be based therefore, 
on: 

(a)  an organised and effective in-
telligence system; 

 

(b) co-ordinated customs effort along 
with security staff employed on 
such borders for guarding; and 

(c) continuous and surprise checks 
made by customs flying squads, 
independently operated, as a second 
line °f defence. 

Steps are being progressively taken to make 
this pattern increasingly efficient. 

11. To overcome the shortage of man 
power and also with a view to economise in 
expenditure Border Police personnel have 
been invested with certain customs powers in 
the matter of search,   arrest and seizure. 

12. In order to improve intelligence work 
on an all-India basis, a new organisation 
designated as the "Directorate of Revenue 
Intelligence" has been constituted in 1957. A 
Directorate of Enforcement has also been 
created under the Ministry of Finance to 
enforce various provisions of the Foreign Ex-
change Regulation Act. 

13. Training of staff in detection work has 
been arranged for in a much greater measure. 

 

14. Co-operation of State Government staff 
is increasingly sought through periodical 
conferences and consultations. Similar co-
operation is maintained with other Central 
Government departments like the Directorate 
of Enforcement and the Intelligence Bureau. 

15. Fast Sea going launches have been put 
in commission with the cooperation of the 
Navy, on the Konkan coast. 

16. The Sea Customs Act was amended in 
April, 1957 to provide for confiscation of 
vessels adapted for the purpose of concealing 
contraband. In suspicious cases the onus of 
proof of bona fide possession of goods has 
been transferred to the suspect concerned. 
Power*   have   also   been   acquired to 
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seize suspicious documents and to summon 
witnesses whenever neeessary and to launch 
prosecutions in cases ' where fraudulent 
attempts to evade duty or import restrictions 
are discovered. 

17. Prosecutions are launched and heavy 
penalties are imposed, including the 
confiscation of the gold etc. so that 
punishment is deterrent.] 

 

 [CRIMES COMMITTED IN DELHI 

•12. SHRI RAM SAHAI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of cases of grievous 
assault, murder and theft, which were 
reported to have been committed in Delhi 
proper during the period between April, 1961 
and March, 1962; 

(b) the number of persons who were 
punished for the commission of such crimes 
during the said period; and 

(c) which types of crimes were 
committed in greater number as compared 
with those committed last year?] 

 
†[THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR); Figures for the period ending 
February, 1962 are as follows: 

(From 1-4-61 to 28-2-62) 
Grievous Murder Theft 

Assault 
(a) 341 58 5991 
(b) 83 40 760 

(c) There has been a slight increase 
under all these heads of crime.] 

SAMPLING AND ANALYSIS OF COAL 

13. SHRI BAIRAGI DWIBEDY; Will the 
Minister of STEEL, MINES AND FUEL be 
pleased to state: 

(a) what are the results of the sampling 
and analysis of coal followed by the Coal 
Board; 

(b) whether the procedure followed by 
the Coal Board is related to the specification 
of the Indian Standards Institute; and 

(c) whether this procedure has been 
approved by the Central Fuel Research 
Institute? 

THE MINISTER OF STEEL, MINES 
AND FUEL   (SARDAR SWARAN  SINGH): 

(a)  and b). The Coal Mines (Conser- 
I  vation   and   Safety)   Rules,   1954  em- 

 

858  RS.—2. 

†Postponed from the 13th March, 1962 f[   
]   English   translation. 


